423 Khadi and Village
Industries Comm. (Amdt.) Bill
[Mr. Chairman]

Amendment No, 4 by B, P. Mandal and
Amendment No. 6 by Shri A. K. Roy.
All these three Amendments seek for
the circulation of the Bill,

Do any of them wish lo withdraw or

should I put them t{o the vote of the
_House?
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Amendment No. 1 was, by leave,
withdrawn

MR, CHAIRMAN: Now 1 shall put
amendment no. 4 by Shri B, P. Mandal
to the vote of the House.

Amendment No. 4 was put and
negatived

MR, CHAIRMAN: Is Shri A, K. Ro}
here? He ig gbsent. Now I shall putl
amendment no. 6 by Shri A. K. Roy to
the vote of the House.

Amendment No, 6 was put and
negatived

MR, CHAIRMAN: Now I shall out
the Minister's amendment to the vote
of the House. The question is:

“That the Bill further to amen!
the Khadj and Village Industries Com-
mission Act, 1956, be referred to ©
Joint Committee of the Houses consist-
ing of 30 Members, 20 from this House
namely:—

Dr. H Aystin, Shrimati Kamala
Bahuguna, Shri Dinen Bhattacharya,
Shri V. Dhandayuthapani, Shri K. T.
Kosalram, Shri Hari Shankar Mahale,
Kumari Abhg Maiti, Shri Rama Chan-
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dra Mallick, Shri F. H, Mohsin, Shii
M N. Govindan Nair, Shri Narendra
P. Nathwani, Dr. Sushila Nayar, Dr.
P, V. Periasamy, Dr, Ramji Singh, Shti
K. 8. Ramaswamy, Shri Sidramesh-
war Swami, Shri Brij Bhushan Tiwar:,
Shri V. Tulsiram, Shri Sharad Yadav,
Shri George Fernandes,

and 10 from Rajya Sabha;

That in order to constitute a sitling
of the Joint Committee the guorum
shall be one-third of the total number
of members of the Joint Committee;

That the Committee shall make a

report to this House by the first day
of the next session;

That in other respects the Rules of
Procedure of this House relaling (o
Parliamentary Committees shall apply
with such variations and modifications
ds the Speaker may make; angd

That this House do recommend to
Rajya Sabhga that Rajya Sabha do join
the said Joint Committieg and commu-
nicate to this House the names of 10
members to be appointed by Rajya
Sabha to the Joint Committee.” (18).

The motion was adopted,

17.18 hrs,
TOBACCO BOARD (AMENDMENT)
BILL

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): I beg to move:¥

“That the Bill to amend the Tobac-

co Board Act, 1975, be taken into
consideration.”

So far as this amendment is concern-
ed, mainly it dealg with the platforms
or auction platforms to be created bt~
cause under Section 13 of the Act, it
is for the Tobacco Board to have its
own auction platforms and to streng-
ihen its handg both legally and practi-

*Moved with the recommendation

of the President.
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cally. This Bill has come over .sefore
tne House. »imultaneously, I have
suggested one more amenament be-
cause the present Act suggests thal
e heaaquaritrg of tne Tobacco Board
shall be at Guntur.

MR, CHAIRMAN: You come (o the
amendments at a later stage,

SHRI MOHAN DHARIA: 1 am jusi
saying these things. 1 will take hard-
ly 1p minutes. There is nothing hze
more speeches from my side because
ihere won't be other speeches if I say
about it. So far as the Act is concern -
ed, it suggests that the headquasters
shall be at Guntur. My suggestion 1s
that instead of saying ihai it shall be
at Guntur, we are deseting that provi-
sion. However, | would like 10 assurc
the House that at present there is no
proposal 10 s<hily the headguar'ers of
Tobacco Board from Guntur, Seconc-
iy, if, at all, the headquarterg are
lo be shilted, I again assure the House
that the headgquarterg will be located
in the State of Andhra and that [
would very much like to consult{ the
Members of Parliament from Andhra
State and then take a decision, 3o,
naturally, there was some soril of oppo-
sition and 1 felt that if I clarified those
points at the outset, then there would
not be much criticism and this wul pe
accepled by the Iouse. ‘The whole
point is thal in our country, we grow
nearly 4.3 to 4.4 lakh tonnes of tubuc-
co, out of which nearly 95,000 tonre:
is virginia tobacco and the remainitg
tobacco is known as the country wobac-
co coming from various States ‘nclua-
ing Gujarat, Karnalaka, Maharasntra,
Bengal, Bihar and so many othep povis
of the country. And naturally <untur
ig not a place from where the care of
fhe whole of the tobacca couiz be
taken. As far ag Virginia tohicco is
concerned, of course, 80 per cent of
it is being produceq in Andhrg State
around Guntur. So, under the cir-
cumstances, if we could have the head-
quarterg at the place which s mme
accessible to the whole of the country,
then it will be possible for us (p en-
power the Tobacco Board to take care
not only of Virginia tobacco but also
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of the country tobacco. Therelore,
it wag felt necessary that in view ol
the Lkely possibilitieg of taking over
ot other tobacco by the ‘I'obacco Board
on wiich subject a comm.ittee has been
appointed, and it will report ‘n atout
s1x months, the ‘l'obacco Board shoula
extenq its activity and take care of
all olner tobacco also. Inp that event
we may have to think of shifting the
headquarters. Hence, this amendment
has been suggested.

There is one more amendment, and
that is regarding the permanent re-
presentation on the Tobacco Board.
Today there are permanent represen-
tatives of Andhra and Karnataka Sta-
tes. Now Gujarat hag also started
growing virginig tobacco. Therefore,
1t has been suggested that there shoula
be a permancnt representative of that
State also on ‘his Board. Besides,
for other States, the representations
will be by rotation.

The other amendmentg ¢ just con-
sequential.

There is one more aspect. 1 had
received telegrums after telegrams in
the meantime regarding the giut of
tobacco in the markel. Naturally I
had to ask the STC to intervene. Not
oniy that, we have laken one more
decision. We have askeg the Market-
ing Federations and  Cooperalive
Societies ty enter into the market, and
all possible credit facilities have been
made available to them lo protect the
interests of the consumers. Of course,
even after taking these steps, we
shall have to assess the requirements
of the country and the quantity of
tobacco which could be exported out-
side, and to that extent we shall have
to regulate the tobacco crop. While
giving remunerative prices to farmers,
care shall also have to be taken
for exports—so far as qualily is
concerned. Besides, the whole House
may be aware that, for the time be-
ing, because of the existing system,
it is the grower who suffers like any-
thing and it is the middiemen who
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(Shri -‘Mohan Dharia]

have earned massive nrofits, it is they
who have been gqueezing the grow-
ers. As we have done in the case of
Coffee Board, similarly we can take
care of the tobacco growers through
the Tobacco Board,

Having these vital perspectives in
m.ind, I would appeal to the House
not to object to these amendments.
My friendg from Andhra cap rest as-
sured that the headquarters will ne-
cessarily be in Andhra State and that,
for the time being, there is no propo-
sal to shift it from Guntur.

With these words, I move.
MR. CHAIRMAN: Motion moved:

“That the Bill to amend the To-
bacco Board Act, 1975, be taken in-
to consideration.”

Shri Ajitsinh Dabhi.

SHRI AJITSINH DABHI (Anand):
Mr. Chairman, I rise to oppose this
half-hearted measure which is meant
for ameliorating the conditions of to-
bacco-growing farmers. We all know
that the Tobacco Board Act was en-
acted to help the agriculturists and
secure remunerative priceg for the
tobacco they produce. It is very un-
fortunate that the Boarq established
under the Act helps only those far-
mers who grow virginia tobacco. It
aims at the well-being of only a very
smrll section of the Indian farmers
with the help of public money. The
Act, \herefore, make a discrimination
between the farmers who grow virgi-
nia tobacco and those who grow non-
virginia tobacco, This violates the
equality of opportunity guaranteed by
our Constitution. Of course, it is
certain that the Treasury Benches
would be provoked to say that this
Act was brought into being by the
previous Government, that is, the
Congress Government. But this
Janata Government is never weary
of proclaiming that the previous Gov-
ernment, that is, the Congress Gov-
ernment, neglected agriculture and
agriculturists for the last 30 years and
thgt it is they who have brought de-
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mocracy and equality to the people
of this nation. Therefore, much more
was eXpected of this Government and
they should have come forward with
a more comprehensive Amendment
Bill so that the farmers whether they
grow virginia tobacco or mon-virginia
tobacco can get remunerative prices
for the tobacco they produced. The
hon. Minister, Shri Mohan Dharia,
who, to my knowledge, hails from
Kaira district of Gujarat, is well
aware of the fact that Gujaray is the
second largest tobacco-producing
State in India. Most of the tobacco
grown in Gujarat is ‘deshi tobacco’,
that is, non-virginia tobacco. So far
as the official figures go, out of 2,00,000
tonnes of non-virginia tobaccg produ-
ced in the whole of India, Gujarat
produces, 1,86,000 tonnes of non-virgi-
nia tobacco.

17.26 hrs.

[SHRIMATI PARVATHI KRISHNAN in the
Chair]

But the tobacco growers in Gujarat
are not getting even the nrice of their
inputs—labour, fertilisers and so on.
The tobaccp merchants traders and
brokerg purchase the tobacco at a
very low price and sell it at a price
five or ten times and sometimes even
a hundred time of the purchase
price, thus making huge profits at the
cost of the poor tobacco growers.
These tobacco merchants and brokers
make payments for thé tobacco pur-
chased by them after one year or
sometimes even after more than one
year and that too, without paying any
interest ty the poor tobacco growers.
Sometimegg they devour the whole
amount by declaring themselves insol-
vent. As a matter of fact, a racket of
exploiting tobacco-growing farmers is
going on in Gujarat. Farmers toiling
and sweating on the land are not be-
ing rewarded for their toiling and they
and their families remain starved or
half-starved. Most of the tobacco
merchants and brokers flagrantly and
openly violate the various provisions
of the Gujarat Agriculturists Market-
ing Act and get away with it. 1 will
give you ap instance, One tobacco
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merchant-cum-broker purchased from
a farmer tobacco worth Rs. 32,000/-
ang did not pay for it. Then that
merchant was prosecuted in a court of
law and he was fined Rs. 80/-. To
get away with a booty of Rs. 32,000/-
by paying just HRs. 50/- must be a
lucrative business.

Thig year. i.e., in the year 1977-78
in Gujarat the tobaccg merchants and
brokers refused to purchase the to-
bacco -of the small farmers and the
farmers belonging to Scheduled Cast-
es and minorities and Kshatriyas.
What wag the crime committed by
them? The only crime committed by
them is that in the last Lok Sabha
elections, they voteg for the Congress
and not for the Janata Party. These
tobacco brokers and merchants tell
these poor peole ‘Go to Indira Gan-
dhi: she will get your tobacco sold.’
If in any case, the tobacco of these
poor farmers is purchased by these
merchants, then they purchase i at
throw-away price.

I wil] give you a very glaring ins-
tance, Some two months back, i.e,
in the month of May, when this Bill
was about to be introduced in this
House—ultimately it was nrt intro-
duced—in Nadiad Tehsil in Kuirg Dis-
trict, the tobacco merchants and bro-
kers purchased several hundreds of
maunds of tobacco at 60 paise per 20
kilograms. [ repeat for the benefit
of the hon. Minister that the tobacco
was purchased not at 60 paise per kg.
but at 60 paise.per twenty kgs. Such
distress sales can only occur in this
Janata Raj. The small tobacco grow-
ing farmers are now living hand to
mouth because . thousands of tonnes
of their tobacco has remained unsold.
If one goes in the countryside in my
district, one can see hundreds of
maunds of tobacco lying in the fields,
farm houses apnd the warehouses.
The poor tobacco growerg are looking
at these heaps of unsold tobacco and
are weeping. These tobacco growers
in Gujarat are shedding not tears, but
blood. And this Government goes on
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saying at the top of its voice that
they are for agriculturist; and the
Janat; Government is the savior of
agriculturists and farmers. [ would
also like to draw the attention of the
hon. Minister to the fact that though
at the behest of this Government,
certain cooperative societies and orga-
nizations are prepared to purchase and
have declared their intention that they
would purchase a few thousand
maunds of tobacco, this purchasing of
a few thousands of maunds of tobacco
will not splve this problem. Nor the
appointment of one Member from
Gujarat on the Board will solve this
problem. I, therefore, request the hon.
Minister, incharge of this Bill to stop
the passage of this Bill and come for-
ward in thig very session with a com-
prehensive amending Bil] doing away
with the discrimination between the
farmers growing Virginia tobacco and
non-Virginizy tobacco and providing
measures to minimise the exploitation
of the tobacco growing farmers all
over India.

In the light of what I have stated
with regard to the exploitation of the
small tobacco growing farmers, I
would like to make one suggestion to
the hon. Minister. The Excise De-
partment issues TP-3 form for trans-
porting the tobacco. 1 suggest that a
new column should be added in this
TP-3 form and it should be made
compulsory to mention in this column
the rate of the price at which the
tobaccs ig purchased. This will
gserve as a very important document-
ary evidence protecting the tobacco
growing farmers and this will alse
go a long way to minimise the ex-
ploitation of the tobacco growing
farmers. I hope, the hon. Minister
will not turn a deaf ear to the woes
and wailings of tobacco growing far-
mers of Gujarat who are not reaping
the fruits of their labour.

With these words, I request again
to the hon. Minister that he should
not go on this Bill, should withdraw
it and come forward with a most
comprehensive Bill in order to protegt
the interest of all iobacco growi.?g

/
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[Shri Ajitsinh Dabhi] r__e frain 3 5 5
{armers all over India. The passage wWix F5T9T qI @'IT Mz

of this Bill be stopped at the moment.
= FERIT AT TRA (FFAAY):
¢n faaas & gfaardy am o w4y of
¥ IRY AT A AAT T FY ArAT B
mz gz ag 2 fw ag faam Fafa o357
gfez Tt 2 Mw 9ad far §3 w0
Trgalt & ) AfET § 9T § 7z fAgaw
FEATARAr § R FATF w1 ARY
FAAT FIT A7 AIACAY §F FAGT AL
ar 396 far 97 I8 fmy @
av g8 f67 77 Fgv w0 2 fF oot
F W T FAET F qF@AF
& 3T ArFr wr afafafy fax ) ATy
#FZATAZAZ g9 AN a8 & wAT Y
fe agifaar awag fras war & wil
EA TEAFFA A | FHT gAr g
fgar< # aReatyeH aga sqmaT ATAR
Y ) SATHIH {T IR F AT AT
BT aF qg o TT AT §1 TgiGd! Dl
& agf fmarTi 1 ot gigar frad Tifeg
gz Iafr Al faadt ) gax faaas =t
gfez & ag ars 31 f5 fraa &) gfaan
fad, 39 waq F FwaT w3t o7
Fa at gfez wsmr & AT @ gvadra
21 afFd gag Fqa Aardt 57 a7
F faa @ gt miw Ar$7 fad Ak foe
feg 97 oF a7 27 fear ga=s
OFF I A /O AqE W AeF
7 T1 qZ |1 qH fwgry 97 Fgd
ga st ot fr sfaa a8 @ | o5 a1w
oy TFIE € F ww F1 fgens
%7 § AN 523 & fF Arardt g3 a7
§ ATRT 8 AMG ¥TIAT @S TIT H{IT
AqTE 9T FATCQT & F77 7T AT
grr M AWAY FAq 10 A" WA
& ZIr AT ®IAT A% & fF AmoEr
2 W@ §IF F KEART AFAE AT |
EEAICECTEEE I U (I CARC U 2 G
A faz A A sz ¢ e 8 o
To AAATHI AT 9T @F T, 4 TG To

Foamwadt 10 arg & @t foma
7awT gz arw & f¥ 2 arg T wRT
EWIT T F97 & uF 747 747 qfa e
frat ax gz wew WA
gar 2 E3w WY 9, feaei o2
T Wy =ifaa, gawr Sfad #wa WY
7t 27 57T 1 23T § AFEA

|1 g1 @I At 7g &R e IA 9%
IFIT K1 T2IrE § FraA1 g

zadt am ag ¢ f& o1 g TR
TAF 2 I Fgm ey sfuywrQ
At 7@ wrx & omr wr femr
fF gvardl sfaardt a1 g3anY agaa
# qURN ¥ AT ) wan A1ET AfGwm
& o7 Ft 37IER K47 @ SHWr ITH @
AET STAT | SRTE IFATH 478 T4 Wl faaa
F AT *F IO AT HATR g, IADT
gty #) F1va & fagfoo 1 =arw §
agr faam w1 sfafats 21§13z va®
I g=T &9 & | Tafaq faEr Ay
gt azg w1 Fraa &1 gl g, we
F7 72 § Jgl AATHY "I FAqT IEH
At fees KHdr & 9@ AITH 7T 9%
T F7T AIIE AFAT § AT T TFAT E,
T77 917 fawary 17 niwg 34 £ grrr,
gy g FirETy 1 nfe g At
it wox ®9 97 faofr s0d7 @)
feara Ft 3e7 fra) @@ 9T wrfys
7€) fwar FroaT, T 77 Fa F AT AT |
fHata T A A TRIT G271 AT IAFT
Frua F1 9T aTH T AT & | /Y
AYFTT G FT 2 R g "l 7 fa
g g AT JqTEA 17T FHEY, AR
T AT § IAST AFAT ) A AL
FIZA FT /AT A(A, IH q9T AIEW §
wiTT 3% WAt &y §4few g AN, Y,
<R g Hw W fre A% & awEy
Fradr § qrv afogm FFTE A@ATY |
at fxax fox frgm § T a9 O
g Fgwa, 9Feaw X R oW GRG |
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gy friy & s 7y ¥V FT@E
&1 0 AV I IFY ATGET FTHL FEY FAAT
& FA TAT FIFFIT WIAT AT FIIFT
/¥ TAA AT A G F@Ar w
JETEA ET &Y, ATW IFW AN, TAA EFA
0L FTET A Fi4d I FAU(T, IT A
oI FIAT A 1 fHETE FY qa)
& 3a6 faeandy gawe 78 /40
AMFA RIT JAEA FT F AT AT
¥ a7 wA A qeare fwama #
TE ®( ITiAA Y

MR, CHAIRMAN: 1 think you
should come to the subject matter of
the Bill. Time allotted is only two

hours and 'thgre are a large number of
speakers,

ot gewly artme g R
mFT & ag fAiga & f& avwrT |
Ft ag Agrar gmgA fear §, LAy
qar g fa s £ qur ars &, Find
aT® ¢, 7z 34 faor ¥ g Fgar argA?
§ A% arary fadaw § o dgw
TANXE, IFA Y WTOF W EH FAST
f&y Ty =rfegT faay fearT &1 If=a
gen fwa, Iafr T geew
A ML T ¥u fivga g fw
@ qrae & fae g iF 706 anr fraw
#1337 a1 fauy feaai & qqem =@
ALTI gL TAATEY AR g7 a0y H
ORI H FIAT & 0

SHRI P. ANKINEEDU PRASADA
RAO (Bapatla): 1 am opposing this
Bill because this Bill was mainly in-
tended to change the Headquarters
from Andhra Pradesh l.e. from Gun-
tur to some other place,

You are aware of the problems of
the Tobacco growers. The previous
Govermiment had arrived at a decision
after giving proper consideration to
theé ‘matter, They accepted to have
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Tobacco Headquarters gt Guntur
which is a centrally located place es-
pecially for the tobacco growers and
tobacco traders.

Though the Minister assured that
they were not contemplating to shift
the Headquarters from Guntur yet
the reason given in the Statement of
Objects and Reasons is—a frivolous
one—that there is no proper railway
communication. Guntur is a place
from where tobacco growers and
tobacco traders were accustomed to
deal and it is on the main line from
New Delhi to Madras—20 miles from
Vijaywada Railway siation from
which through trains run and Aero-
drome is 35 miles from Guntur at
Vijayawada. The reason given ig that
there are no facilities for the officers
to go there and come from there.
Some vested interest is acting in this
regard. May be some members of
bureaucracy do not want to travel the
place by changing the place. Perhaps,
they want to go to the place from
where there is direct plane from
Delhi. But I find no reason for chang-
ing the place from Guntur.

Andhra Pradesh grows 80 per cent
of tobacco in the country. Out of this
80 per cent, 70 per cent tobacco is
grown within 100 kilometers from
Guntur. 1t is a centrally located
placee. The Headquarters should not
be changed from Guntur. 1 request
the Minister to withdraw the clause
which enables the Government to
change Headquarters from Guntur to
any other place.

The other important aspect in this
Bill is auction plaiform. 1 -appreciatle
the idea of auction platform but with
the necessary infra-structure built up
to gafeguard the interests of agricul-
turists. You are aware of the plight
of the ggriculturists when the voucher
system wag introduced in the tobacco
trade. The same situation may arise
after the introduction of the auction
platform.
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[Shri P. Ankineedu Prasada Rao]

When the voucher system was in-
troduced against .the will of the trad-
ers, there was no alternative mecha-
nism for the Government. In case the
trade is going to boycott in the season,
the agriculturists would be forced to
sell tobacco at throw away prices be-
cause all the traders would unite and
oppose voucher system and compel the
Government to withdraw it for the
_year. I go not know what the trad-
ers are going to do and how Govern-
ment is. going to reacl after ihe intro-
duction of the auction platform. 1In
the absence of a governmental agency
at least to procure 50 per cent of the
tobacco in the country, and entering
into the domestic market and the ex-
port markel alsv, any regulatory
measures that are going to be imposed,
either through legislation or adminis-
trative acts of the government over
the Tobacco Board will, instead of
* being helpful to the local growers, act
the other way.

Also, tobacco irade in the country
is in the monopoly of a few houses

which control the tobacco trade com-
plelely.

If you happen to go there in the
tobacco marketing season, you will
find this: Every tobacco trader al-
though he calls himself g tobacco
trader, completely depends upon the
pricing policy of one company which
is having the monopoly of tobacco
trade in this country and it is they
who regulate the prices. Whatever
may be the regulatory measures which
the Government is bringing forth, they
become useless. Moreover, they are
becoming a sort of burden to the
agriculturists. Such a situation has
been faced by us this year.

Similar sitations may arise if auc-
tion platforms are brought in, without
necessary godown facilities for the
agriculturists to show their produce.
If the produce is left over in the auc-
tion platform, unless the Government
is going to purchase the to%acco.
assuring them of minimum price, and
‘ake over the tobacco from the agri-
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culturists, the agriculturist will not
be in a position to take back tobacco
from the auction platform to his farm
house or godown and then bring it to
the auction platform. It will cause
him not only a large sum, but, by the
second time he brings it to the auc-
tion platformm the quality of the to-
bacco will go down and his remunera-
fion will also go down. '

One important thing that you should
understand in tobacco cultivation and
tobacco trade is this. Tobacco is not
a crop that can be stored by the
agriculturists, just like any other
crop, Unless the grower disposes it
of within a week or 10 days after the
tobacco is takep out, its colour will
deteriorate, its quality will deterior-
ate—unless you hav. dehydr:.tion
facilities, which only the big com-
panies are having. Therefore, the
quality of the tobacco cannot be
maintained and remuneratiye prices
cannot go to the agriculturists in this
manner. :

In the absence of a governmental
system, if necessary, to keep it in
storage for 6 ‘months or 12" months,
in the . absence of a -governmental
agency to purchase tobacco that is
left over in the auction platform, in
the absence of a governmental agency
to enter intp the internal as well as
the external market, the agriculturists
will not benefit,

Today, the external trade js com-
pletely controlled by a few foreign
buyers. Whatever they may say is law
for this country. And the Govern-
ment, now and then, in the name of
STC, enters the market. For their
operational or business purposes they
buy 5 million k.g. every year. This
year, the Government has proposed to
enter into purchase of another 10
million k.g. Even that they are not
able to meet from the agriculturists.
Even now, after so many of assuranc-
es, after so much of interference by
the Government, tobacco trade is in
the hands of these middlemen. It is
only from these middlemepn that STC
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is also buying. Now what has hap-
pened is this: They ask them to form
themselves into some sort of Syndi-
cate, They call them Agriculturists’
Syndicate. From them the STC tries
to- buy tobacco.

If you go into the list of the mem-
bers of this Syndicate, what you find
is this. These persons who are offer-
ing tobacco to the STC are the same
old traders and middlemen who used
to trade on behalf of big conipanies.

May I put one question to the hon.
Minister? I want to know specifically
whether the STC is going to buy from
any people who are the suppliers of
tobacco. I want to know whether they
will buy straight from the agricultur-
istg and not from: those dealers who
are already suppliers to these big
companies, What we find is that much
of the tobacco is being given to them
alone, -Thig is not providing any re-
lief at all to the poor agriculturists.

This year a particular situation arose
in this country. Normally 1.50 million
k.gs. of tobacco is grown in this coun-
try. The cyclone came in November
in Andhra Pradesh. Agriculturists
were forced to take up tobacco culli-
valion, There was no other alterna-
tive remunerative crop which could
be grown after the cyclone. That was
why the acreage has gone up a little
jbit from 2 lakhg of k.g. this year. Due
to weather condition, more moisture in
the air etc. the quality lobacco grown
was a little less. Local tobacco was
grown more than the quality tobacco.
So, the purchases were made by the
'-n_onopo]ist countries rather to meet
Heir own requirements. Most of the
lgw grade tobacco was produced ex-
ceptionally more this year. This was
still lying idle. The STC promised to
purchase 10 million k.gs. of tobacco 2*-
Another 20 million k.gs. of tobacco are
still lying idle with the agricultur-
j=ts Or that might have gone over in
the hands of small traders or the
m‘ddlemen or whatever that may be.
They had to sell at low prices because
the agriculturists cannot keep the
stocks with them for a very long time.
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There are so many governmental re-
gulations. And they would be given
warning if they are not able to dis-
pose that of by 30th June of each year,
The agriculturists have no facility for
the tobacco grading. As a result that
will become a gste. For this reason
20 million kg. of tobacco is lying idle
in this country. So, some ways and
means will have to be thought of to
sell that tobacco. Everytime Govern-
ment enters the market after tobacco
crop comes in. But, by that time, most
of the crops will go jnto the hands of
the traders. Whatever relief is given
by Government is going to the traders
by way of profits and nothing is
passed on to the agriculturists. If you
take the price of last year and com-
pare that with this year's price of to-
bacco, it will be 25 per cent less than
last year's price at which the agricul-
turists got. That was why the whole
system was opposed by many of the
companies and finally Government
was forced to accede to the request of
the agriculturists, Coming to the ex-
cise, Madam, Chairman, you know
how that is being levied.

MR. CHAIRMAN: You confine your-
self to the Bill. There are large num-
bers of speakers who want to speak.

SHR] P. ANKINEEDU PRASADA
RAO: This is connected with uniform
levy of excise for all grades of tobacco
in this eountry. In this country, the
tobacco is sold at Rs. 7, 8 or so per lb.
The exchange rate js the same. That
is the reason why they are pushing
up the tobacco. Agriculturists will not
be able to make use of the concessions
if we have too many regulatory me®-
sures. They are not going to help the
agriculturists at all. ’

MR. CHAIRMAN: It ig time that
vou try to conclude now, Only two
hours are alloweq for this Bill

SHRI P. ANKINEEDU PRASADA
RAO; Thig is the only alternative re-
munerative crop that we can raise in
some areas. So, if you restrict the
areas, it will lead to a situation when
the States, instead of exporting that,
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will be forced to import tobacco into
the country, If you go to the extent
of using the regulatory methods then
you must also take into consideration
the average consumption of tobacco
and the average production of tobacco
in this country. As compared to the
last four or five years, thig year it is
exceptional so far as this crop is con-
cerned. '

The Minister has brought forth an
amendment to the Bil] with one parti-
cular clause. I request him to with-
draw  that. There should be
proper godowns for storage and auc-
tion ptatforms in regard to tohacco.

With these few words, I conclude.

Mo Tw fag (gramy7) @ Far-

ofq #fizar, aes 7i¢ F w54 £ 7A
g2 ¥ 9 1972 F g1 740 F7 A1 7Y
1974 ¥ 59 &1 w57 fawgi w51 90 )
qg AT VT §——A A7 gary 3T aifonr
ArgT A ATAT T3T T FF § HIDT
g1, 97 fadww: s frar war ar
AT 37 g7 Fi A7 qAF 77 a9 7,
o7 YA 1 A WS A F 7T AA |
gg A AR &Y E——FA I A
o wies M7 OTag F /T Toioq A
W IR OF JIg I R, I fw I &
qrE wiFE gm, war a% fafga gFFi
¥ qeqrE F 9ETEE AT AFEG g——
§1 1976=77 ¥ WI*T AWM H 710,
fagre # 813 71T H 1659, FIEF
#718, afAF7i2 § 1404, ITT FAW
# 850 W\ F& M B 1007 IO
@, AfFw vz a7 At &diiAy A48
® weaed §, A7 a8 a1 3w & fF sigr
¥ g ¥ IAIT FT AATH @, T A
aqui gfrar & ez &1 @57 W
WiRg 7 ¥ garfaa w@ &, fuaq #r
80 WALy Wi %iFaALAT ¥ grav €
T qozT § 7 § SaTar I94AT 2 |
€Y fury mgr 9T g9 & gEIEG @
GMGIPND—147:1L5—8-8-78—880
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T4T 8N HITIFH AT gfqar ¥ gfe-
FI07 & FEV AT T@AT A8 §, A qg v
3F ) AT WIT A °9g W w0 Ta@T
2 f7 9| %7 gL woeer ¥ g FdY v
T@( i3, AT WP 30 ZH AT AT &
Tl SArEE 2| Afwa w7 50 food
fefza #i 237 71 39 aag fafaa
st & wfafafasi & zamr 91 &
I & VSANA W OTA U7 FT IqqTEA
ZIAT & ATV 37 T AT EATH 5§ 7@71 91T |
& araAAT§ 92 ZiF1-41¢ ¥ 7w fagas
1 gaiad f@ar s 781 & ar 39 It
q7 FU AT TEAAT qIF AT QT
S | AAT SeNATH( § Faraq 7 faar
w1 | wAar f& gat ot 7% fegi &
®ET -5 WA 39 ang vEr vf o,
fsiq & o saraazqTe a1 & qradm
® 11 A1 & £ga1 Tiga, =@ F sffade
"% TAFEI0F A FT1 Fgl IF qraeg
g Sagwud F (F34F v faarwarar,
ag @z A1q vAT vf 4 fr afefewe
i wfesma w0 gy a1 faar sig
A FAC AT FAQFIT AT H 1T FeqrEA
§ oY A1 iz g1 AFAY | IE AT AAR
Er 8 Wi w2 A& g gAIT FIHE
qi sT(fqa &g « Fg ¥7 T, AW [4T
7T S T o F21 g——Fus a1 F qua
# TEAE & AT H, @ F< AT 59
FN ST a7 A 8, STFT FIH
T S5@AT 930 | 34 faq 34 Faaq
¥ 37 & forr ag Wi sq&77 grar few
fe feq g% & a1 ScaraHi #1
sfaagsa faar soami 7 s fa.'a’tfmf
T ST T Aq T 5T AT FT AT |
MR. CHAIRMAN: I think you need

more time. You may continue your
speech tomorrow.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesdey, July
18, 1978/ Asadha 27, 1900 (Saka).



